BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

(SOUTHERN ZONAL BENCH) AT CHENNAI
Application No. 237 of 2017

Manakunnam Village Padashekara
Samrakshana Samithy Petitioner

VS

Thripunithura Municipality & others Respondents

AFFIDAVIT FILED BY THE 6™ RESPONDENT IN COMPLIANCE WITH THE ORDER OF
THE HON'BLE NATIONAL GREEN TRIBUNAL DATED 10-08-2020

1 Joby Thomas, ags 40 , S/o C.M.Thomas, residing at Chirapurath(H) ,
Nellimattom P.O, Kavalangad and having office at District Panchayat, Ernakulam do
hereby solemnly affirm and state as follows:-

1. I am the Secretary-in-Charge of the 6" Respondent, Ernakulam District
Panchayat. I know tte facts of the case as borne o.t from the records and I am
authorized and competent to swear this counter affidavit on behalf of the i
Respondent.

2. Vide Order dated 10-8-2220 this Hon'ble Tribunal had directed the Respondent
Panchayats to file an independent status report regarding implementation
and steps taken to remedy the situation to protect the water body, i.e.,
Konothupuzha river

3. The Secretary of the 6™ espondent, Ernakulam District Panchayat was included
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4, Though the Ernakulam District Panchayat is the 6" Respondent in the said case
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5. However, there are specific directions regarding the steps to be taken by the
local self-governing bodies where the river is flowing thrcugh viz., Thrippunithura
Municipality, — Chottanikkara, Udayamperoor,Mularthuruthy, and Amballoor
Grama Panchayats as well as the bodies/establishments li<e Shuchitwa Mission,
Haritha Kerala Mission, Pollution Control Board, Irriga: on Department etc.

6. Rivers and water courses, as wel as their protection axd maintenance are vested |
in the Grama Panchayats as per Section 218 of the Kerala Panchayat Raj Act,
1994, Hence, there are limitation to what can be dor= by the District Panchayat
in this regard.

7. However, if the respective Grama Panchayats are will 1g to undertake projects to
install monitoring cameras, protective nets, centralized/decentralized solid waste
treatment etc. the 6" Respondent Ernakulam District Panchayat is ready and will

to extend all cooperation and help necessary as per Gavernment Guidelines.

All the facts stated above are true.
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Solemnly affirmed and signed before me by the csponent who is personally -
known to me on this the day of October, 2020 at my cfficz at jg‘&.jggg&a\.{ g
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